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Notlks Jof the Registry Date f@’”“'of&é?”sf The Tribunal -
o ‘ "’ 15,7402 A Heard Mr, S;Sarma, learned
| | ' © 'Y counsel for the applicant,
| | 7 FHSPRYu The application is admitted,
?i’} | - /] & % . Call for the records.
- AN

y/h/"' List on 16.8,2002 For..o.rders.
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List again on 13.9,2002 to
enable the Respondents to file
written statement. '
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13.9.02 - Prayer has been mage by Mr,

A.Oeb Roy, learned Sr. C.G.5.C. for
the Respandents for granting some more
time to file written statement, Prayer
is accepted,

r { List again on 11.19;2002
}Por orders,

A
Vice=Chairman
mb
11.10.2002 Pleadings are complete. The case

bb
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may now be listed-gfor hearing. The
applicant may file rejoinder, within
two weeks from today. RS

. List on 27.11.2002.for hearing.
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7,1.2003 Present: Hon'ble Mr Justice V. S Aggarwal,

‘nkm

Chairman

Hon'ble Mr K.K. Sharma,
Administrative Member

C .

At the request of Mr A.K.
Chaudhury, learned Addl. C.G.S.C. on
behalf -of Mr A. Deb Roy, learned Sr.

C.G.S.C., the case is adjourned. List it
for hearing on 31.1.2003.

\c~ c,J”L¢ijA?» ’//égi%gyﬁ'—_’—€i

Mamber Chairman
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L 31.1.2003 - The matter was heard for a
j o considerable period. In course of the
proceeding it appears that conflicting
\ ? : ' and contradictory statements are made in |

!

course of the proceeding in the written

|
i. statement by the respondents. Mr S.

| : /b Sarma, learned counsel for the .
- Oedep Q%%;%f{inii. applicant, submitted that this is a fit

| )
Comopuniale case for initiating contempt

Lesforiolen? No .6, vole | ’ | |
V96, 503 proceedings. At  this stage,  for
Lo/ No 4— olhel.

resolving the issue, we order the

%ﬂ : ? respondent No.6 to appear before this |
- Tribunal alongwith the connected records
i after three wesks and thereafter furthe

} % ' orders shall be passed.

: : List it on 24.2.2003.

| 05 S o

R , Member Vice-Chairman
M\ S ?KﬂkﬁrAVaj\ nkm
AR -
Jﬁ/‘“$fﬁ&wﬂﬁ%Aﬁsmupé ) 24.2.,2003" Mr. S.sarma, learned counsel for
| L _ the applicant stated that he has received
; ! g%l,,,— written statement filed by the respondent

No.6 in court today and he requires some
more time to go through the same. Also,
Co : heard Mr. A.Deb Roy, learned Sr. C.G.S.C.

for the respondents. Prayer is allowed.
List the matter on 7.4.2003 for hearing.

L\_/\\«/
Vice~Chairman
mb

—

‘ 7.4.2003 Pass over on the prayer of Mr. A. Deb
P Roy, learned Sr. C.G.S.C. for the respond=-
ents. List on 8.4.2003 for hearing.

Vice-Chairman
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Heard .counsel fof¥ the parties,
Judgment delivered in open Court, kept
in separate sheets,

The application is allowed in ter-

ms of the order, No order as to costs.,

Vice=Chairman
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§ CENTRAL AUDMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH é
/ XXX N0.220/2Q02 . xxx .
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'1 DATE oF D CISION ?e.a????qoeoooid
[ - —-— et ‘_..,’,. L ee
.| .Y .Bdnay Das & Another | . . . APPLICANT(S).
J . .Me.S.Sarma & Ms.U.Das. ... . ADVOCATE FOR THE
| | APPLICANT(S).
!i
- VERSUS - :
.|« | Union .of India. &Other$.. e ... s RESPONDENT(S).
[ \é S [T IR A Aj'
. il
A .
. |.M,ADeb Roy, ST C’ *"s“" . . ADVOCATE FOR TH® ’
| RESPONDENT (S) . J
>
_ . ‘ . _ fj
THE| HON'BLE MR JUSTICE D,N,CHONDHURY, VICE CHAIRMAN, : "y
k L PRI I [P I T I T e . X 1
THE! HN‘BL‘E _l
Whﬁther Reporters of’ldcal pdpérs may be'aIldwed“fgjgéé‘~7na§
Fhe judgment ? : b‘—”’/)
To|be referred to the Reporter or not 0
Whether their Lordships wish to seé thé fair® copy of the N
Judgment ? '
Wh%thur the judgment is to be circulated to the otner
Benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENGCH,
Original Application No.220/2002

Date of Order : This the 8th Day of April, 2003,

THE HON'BLE IVR. JUSTIGE D. N.CHWDHURY VIGE GHAIRMAN,

1.

Binay Das '
S/o Late Goblnda Das
Resident of Hengrabari
C.F.H.E, Office

~ Guwahati - 6,

3.

4.

‘By

Madhu Singh Hira _ ,

$/o Late Motiram Hira

Resident of Vill, & P,0O:- Kaki No.l

District:- Nagaon, Assam. . . .. « o Applicant.

Advocates Mr.S. Sarma & Ms. U Das.
- Versus -

Union of India ,
Represented by the Secretary to the

Government of India, Ministry of Gommunication
Sanchar Bhawan, New Delhi -1,

The Chairman cum Managing Director
BSNL, New Delhi.

The Chief General Manager
Assam Telecom Circle
Guwahati - 7.

The Chief General Manager, Task Force

The Sub-Divisional Officer ( Telecom)
Hojai Telephone Exchange
Nagaon.

Sri G.C.Sarma

Assistant Director Telecom (Legal)

Office of CGMI, Assam Circle
Guwahati, ‘ _ . +» « o Respondents,

Mc.A.Deb Roy, ST.G.G.S.C.

ORDER

CHONDHURY J. (V.C. )

The issue relates to conferment of temporary status.

The two applicants earlier moved this Bench for. appropriate

directions for conferring them temporary status. By Judgment

and order in O;A:17Q/2000 dated 2.1.2001 the two applicants

were directed to file representation individually with a

Contd./2
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similar direétion to the respondents to scrutinize and examine
each case in consultation with the records and to pass appro-
priate order thereafter. The respondents passed orders decli=-

ning to confer temporary status, Hench this application.

2. The respondents submitted two sets of Written statements
one on behalf of the respondents dated 10,10.2002 and subseques
ntly in view of the order of the Tribunal dated 31.152003,
written
another/Statement .. was submitted by the Assistant Director on
24;2.2003. In the written statement, the respondents admitted
that the Committee found thatothe applicant No.l worked in
Task Force in the year 1994 and he worked for 250 days, but
according to them, he was not eligible for conferring‘temporary
status on the ground that he was not present on 1.8,1998, The
respondents also in the written statement stated that the appli-
cant No.2 never worked in the ordanisation. In view of the
discrepencies in the written statement which went contrary
to the written statement filed earlier by the reSpondenfs in
CLA;17Q/ZOOO an epportunity was given to the respondents to
explain vide;brder?datedt3121§2®03.ahdipursuént:tejtheVdaid”
order the Assistant Director submitted his written statement
and asserted that the written statement was filed on the basis
of the instpuction that he recéived, On perusal of the written
statement and records it appears that in Annexure-Rl (page-6)
of the written statement filed by the Assistant Director, it
was indicated that the applicant No.2 completed 139 days in
the year 1994 and 194 days in 1995 whereas in the communica-
tion dated 13.8.2001 sent bvaivisional Engineer (P%A)which
is annexed as Annmure-R3, the Committee found that the applicant
No.2 worked for 196 days in 1994 and 219 days in the year 1995.
The obvious discrepencies of the records makes it difficult
to put complete credence on the records of the respondents. The
reasons shown by the respondents in not granting temporary

No.l
status to the applicant / though he completed 240 days of work

Contd./a
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is difficult to accept., Similarly, the plea of the respondents
that applicant No.2 did not at all work in their organisétion
or that he did not work 240 days under them and there¢fore the
disentitlement to temporary statds to applicant No.2 is also

not acceptable,’

For the reasons stated above, the action of the res-
pondents refusing to grant temporary status to thése applicants
cannot be said to be sustainable and accordingly the same are
set aside and the respondents sre directed to consider the

case of the applicants for conferment of . temporary status on

the basis of materials on record in the light of the observations

made above and pass appropriate order as‘expeditiOusly'as possible

a : ‘
within/period of two months from the date of receipt of the
order,

The application is allowed to the extent indicated

above, There shall, however, be no order as to costs.

P —

( D.N.CHOWDHURY )
VICE CHAIRMAN
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INAL s GUWAMGT T BENCH

THE CENTRAL %QHINIST?QTTVW *wn

i e

1. Binay Das, son  of Labte Gobinds

resident of Hengerabari, C.P.H.E.

C 2. Madhu Singh ‘&
son of Late ﬁmﬁi&an Hira, resicdent of Vill.

Moy, 1 District-Mageon, Assam.

1. Union of India, represented by the Secretary to

Government of India, Ministry of Communication,
Fhawsn, New lelhi-l '

S The Cheériman cum Managing Director, BSML,  Mew
pai] .‘ 3 %

P . !

Delhi.

%, The Chief General Manager,
Guwahati-

fmsam, Telecom Gircle,

4. The Chief Gemeral Manager; Task Froce, Buwahati-i.

Lipy 4

Sub-Divisional officer, (Telecom),  Ho

L
~
243
it

. The
Telephane Exchange, Magaon.

fGssistant Director Telecom {Legal)

b Bri (2.0, Sarma,
3
Cirgle, Buwahati.

Gffice ”f GeEMT,

. s nPBesoondents

DETAILS OF APPLICATION

AGAINST - WHIDH THE

This application 18

action of the Respondents in redecting the claim of

Applicants  for  grant of temporary status by

L e Thine) B
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fdatﬁ af bhe cRs.

The applicants declare thuﬂ tlhe dnstant application has

71}

Chion

heen filed within the limitation period prescribed under 8@

ral Administrative Tribunar Aot 9ED

[

2 of the Cen

S ?UPi?f [T IOk

The apoplicants further derlare that the subject matter

af  the case iz within the jurisdiction of the Administrative

19

Tribunal .

&, FARTS OF THE CABE:

Al That ‘the spplicants are citizens of Ind
they are entitled %o all the rignts, privileg veem. and  protection

s guaranteed by the Cemnstitution of  Indis  and e framed

theraunder.

piatming tempoarary

o That b

PR

‘under the scheme of 1989 approached this Homble Tribunal by way

of, filing OA Nes, 1768788 which wae disposed of vide judgement and

arder dated 2.1.28810 directives the respondents to serutinise the

matter im consuliation  with reltevant records and  to pass &

wae duly communicated

speaking order. The aforesald

Ty thie wpplicants, But nothing came out pﬁﬁi%ive gverr  af

repeated persuation of the matter. Situated thus, the applicants

have approsched  this Hon ‘ble  Tribunal onoe again meeking
appropriate relief. The grisvances rajised by the applicants

in  this application are eimitar angd hence  pray betfore

oS %—JM‘% o2,
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this Hom'ble Tribunal to allow them to join togethier in
a single application invoking Rule Qtﬁf (a) af the
Central Administrative Tribunal (Procedure) Rules,

1987, oot

\

4.5 That the Applicant No. 1 initially got his -

appointment as & casual 'mohker in ﬁhe. moarth of
Jan 1993, in the office of the Sub-~Divisional Officer,
Miéromavé Project Demoruguri, Digtrictwmagaqn and  he
was placed under tﬁe direcﬁed control &f one  Bhri
Suresh Bora, JTO. Thereafter he was transferred to
Micro Wave Station, at Laﬁka and he cmntiﬁued thefe
ﬁptu December 1594, The Applicant was again transferred
tc Assam Circle and was posted in the Office. of the
ADOT, Hojai,: telephone Exchange, under the direct
control of one &ri Famakhya Ranjan‘Dey, JTO. During his
service tenure as casual worker he used fhe drae his

salary under departmental Pay Bill, like ACB~17 etc.

Gimilarly Aﬁplicant No. 2 got His initial

-'appmiﬁtmentvas casual worker in the year 1981 under the

8ROT, Nagaland, in the Construction Wing. In the year,

1991 he - was transferred to Hojai Sub-division under

Respondent No. 3. The Applicant No. 2 also uﬁed to
receive his pay under the departmental Pay Bills like

ACG ~ 17 etc.

4.4 That the Qpﬁlicaﬁtﬁ state that pursuant to a
judgment passed the Hon'ble Apex Cmurt5 Respondents
prepared 3 scheme and Sy letﬁer.daﬁad 7.11n8§, the said
scheme was circulated. The scheme indicates benefits

like grant af temporary - status, subsequent,

’NS




who Tulfill  the eligibility criteria of

Mome.

Copies of the judgment of the Apex COurt as  well

J' 8% the

are annexed herewith and marked as

a o

ST That  after  dissuance of  the Ornexure-o srhieme

Respondentd sued clarifications from tie to time of
fomhich omention  may be made of order  dated  1.9.59 by

pihici the benefi af the scheme have been sxtended to

dhe recruite R S
v £ arder 1.9.9% is  annexed
{
| a5
‘ g6 the Applicents state that they fulfill all the
} ’
reguired gualification mentioned in seheme  of
went clarifications issued time to time,
i
spondents are duty hound to extend the

.

o them. It 1s sbtated 4

} stcheme  in the vear 196Gy, the
b

Griginas

“
i various  Benches of  this Mo 'zl e
f fecsome of the similarly situsted
1 i
1 employees preferred 06 No. 299 and 382 of 1996 before
|
Lk Tribunal and by & judgment and order dated

were allowed directing the Respondents

of the ssaid scheme to the Aoplicants

'

o ey L2920




thereto.

4., That

~j

Respondents
filing of

Seeking

by of the

appropriate

Y
T,

angd order dated 13.08.97 is

Judgment

the Anmexureg-4

evenafber

ignored  many more cases and same  lad

number of O6s bhefore
Tribunzl after

relief. The MHMom'hile

the proceeding wes pleeased o

& common Judgment

B ooo

I e

4.8 That

preferred

aubhorities

count

Situated

their

reculred
The
rejoined
Fave

COOHND

arheme.

I
P A )

that he

renly
iength of
foplican

and hig

slbecd

5
&
5]
-
5

sy ot the seid Judgment

arnexed as Annexure-n,

the Applicant cleiming & similar benefit

representation efors the concerned

2, bk same has entertained on the

was not & party to thpse procesdings.

having no other  slternabtive

‘ble Tripunal by wa of fTiling 04

aaid 4, Respondents  submibbeo

it

they have nolt ocompleted  the

-
~h
s
~3
by
et
s

service a5 the schame of

per

antroverted  the statementd filing

M

tham

™
Li
-t

shlighted the faot that Dboth

pmer  fhe

m

Terngitn of

leted re

filed by the

e

S Boinasy O

i mause reply
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REEDONGENTS are annsaed

hat  the MHon'ble  Tribumal afier hearine the

parties to the proceeding was pleased to dis of the

saicd 084 directing

to consider  the

sy e da
mavther.

order dated

et aftter the Jjudgment and order dated B R4 % 5

the Applicants preferved individual regpragsentations  to

o~

the Chief Heneral manager, Assam Telecom Circle mraying

for the scheme. In the

sl all the relavant

records pertaining to their

i

e 3 g g . TR N Y s oo, " o o pore
service with a praver o

arant femporary sebatb the scheme.

A copy of one such representations is annexed

davs of continum service and  as  such

they are entitled to get the bensefits of the schems as

have Been granted with other situated

1
§
"

B, fhe Re ents  started verificaetion of

af bkoth the Applicants and from  the irmbternasi

lcommunications made Detween the Respondents it im

that Applicant No, | has completed 278 davs of

Eontinuows  work  in the  year 1994, In reapscht  of

Pipplic

|

Mo, 2 the Reszpondents  have iwmsuerd &

kmmmumia&timn dated 13,8281 redecting  his olaim.
ud

Howsver, in

1 no sush order

“on Moty 2040
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A& ooy of  the said order  dated 13,8

4,13 That the aforementioned order dated 15.8.2

ot of Applicant No.o 2 indicates the

that the verification has been made not by the

commities ss  regquirsd  and it reveasls that the

deliberatels djected his oase nob

Fespornd

by & commitbtes

A members  dncluding  SDIO.
"t

Howevenr, case  of  the Applicant No. 2 only the

Ergineer verified the records which is not

Thaet apart from used by the Department has

garvice hbreal

illed up properly to she

toe state that in respect

of  Applicant Ne. 1 Ne. 1 order has been  issued which

issued by the

revesls from bthe order dated 24,013

4

stant Heneral Manager, Administration. The
aforementioned communications are followed by other

orders are followed by other orders which are

indicative of  the fTact that the Applicant No.

complebed ntinuous  service 1§ a

i
S
B
sy
0

particular yvear.

e

Some of the communications as mentioned above are

4.14  That the Applicants beg to state that the



[

Respondernts have acted with some wlterior motive  and
fact can be revealed Trom  Ethe show ocause raply
submitted by the Respondents with the verification by

the Hespondent Ne. 4. In the sasid show cause reply the

4 does not

AY

gservice bhreak oul sown by

tele with the Annexure-id approach of

the HRespondent HNo. 4 in repliving  the court matters

indicates total non-application of wl,  and he is

lieble under Donbtempt of Court Act for furnishing false
and  Tzabricated evidence and for which said Respondent

Mo. 4 is liable to be punished severely invoking  the

s ¢

inherent power of this Hon'ble Triburmal.

)

4.15%  That the Applicants beg te state  thatl the
actionfinaction on  the part of  the Respondents as

indicated shice the fact that the matisr

in respect of  grant  of Lemporary astatus ard
regularisation has nobt been taken dus  gare  and the

dents  to save ftheir skin deployved all the

poesible means  in rejecting  the prayers of the

Applicants. The fnncxur”~?f mlly compmunications

clearly indicate the fact that the Opplicant No. 1 has
=g

completed a4 gdays of conbtinuouws  service in i

ard 88 such there can not bg  any

4"*1("

i
wdy
foto
(ot
b
o
e

Justificatio in not granting him the bheng
o

m

i P oo Lir, o, e S . s e - 2
art from that the callousness shown Dy

the Hespondents more particularly by  the Hespondent

Mo. 4, dleft o room for doubkt that the zalﬁtt;mm/deemﬁd

kd

rejection Got certain wliterior motive and malafide

intentions  of  the Regpondents. It is  therefore, the

Tribunal Ter

i

pray before this Hon'bil

Ty e Qaro .
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drawing un of Dontempt of Court proceeding against  the

Mo, 4 for swearing false verificabtion, and

puniehment need e imposed ore hidm
considering the Tacts and circumsitances of ﬁha‘:aﬁ@n In
fact & number of cases, Respondent Noe. 4 have  made
Ble  Tribunal ard

falee wstatement bhefore this MHon

virtually have misled the court. Had the Respondents

cilosed the fach i thelr written statement of 04 No.
VFE/ 20858, the  Hon'ble Tribunal  ought  noet Yo bhave

e, oot Jory o P oo oo e, 3 g
rf the matber in

Judgment dated F.1.20¢1.

sforementioned sction  and  the impugned ordars  are

liable to be set aside amd qu

4.14 That the Applicants beg to state that in the rname
ot the Respondents are doing great

injustice to  the Applicants and in the rname of  non-
gvailability of records their legitimate ¢lsim for

has been rejected

grant o f Lemporary stat

arpitrarily. The persons simils situated like

of  the Applicants have been granted with the bensfibs

vihiereas the semt Anplicants who  are

o f

in employment since long continuously are being denied

) o

af  =zame no other sltermstive the Spolicents have come

before fthis Hon'bls Tribunal seeking  an  appropriazate

arbitrarily in
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present
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plicants without tabking
docwnents and  payment

arder ar

impugned

aried

auige

and liable to be setb

that in any view of

action of the respondent are

temporary  statb

Grans

L'\

hpen

penefits

Mave &

rejecting the ola

f):"’"L iculars

shaimanle

e
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BE suoh

g 211 the

foEran
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srheme

bhem bo
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iated emplovees

Wk g

grrioyving the benefi

2
orn gon oy e, fe fug g de ponn,
no o earthly reas as Lo

een exbtended

appropriate direction

Respondents directing

oaf the Mema to the

consideration

arod ag such

i the eye of

guashed.

matier ithe entire

o e i cle

and




Tribanal  to advance more grounds both faotual as  well

P o Jo bee aee oo o o iy ol " VU S — 3 s —n, grow
g st the time f hearing of the cazse.

G. DETAILE OF REMEDTIES EXHAUSTED 1 -

The Aoplicants declare that he has no  other

alternative  and efficacious remedy except by way of

Filing this application.

NOT PHREVIOUGLY FILED OR PENDINMEG

COURT » -

e Applicants Turther declarse  that no other

application, writ sition or swit in respect  of  the

subiect matter of the instant application iz Filed

befure any other Court, Authority or any other Hench of

o

the Horn'ble Tribunal nor any such  application, writ

pebition or suit iz pending before any of them.

SELGEHT FLR

Under  the fa

and circumstences  stated  gbove,
the Applicant prays that this application be admitted,
records  be called For and notice be  issued to  the

Respondents to show cause as to why the reliefs  sought

Tor in this application should not be granted and

Rearing  the parties arnd on perusal of the recor

=
=

pleased to grant the following religfs

Hel To direct the Resoondents to esxtend the bernefits of

the scheme ae  been granted to the similarly

situated employvees like that of the present Applics

with 211 consegquentiagl service benefits.

“om Tbhnay. Hao,
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8.2 To pass appropriate order p ing the Responderts

including the Respondent No. 4 holding them liable for

committing contempt for misleasding the court and/or

am may be deemed fibt and

of the

proper  considering the

facts and circumst

CEESE .

o - 1™ poy pros e e, 2 oo for -y, g o e o
8.3 Cost of the applica

Loy which the fGpplicant

Y. INTERTM ORDER PROYVED FOR ¢

During pendency of this spplicafion the Applicants
pray before the Hon'ble Tribunel for g dirvection to the

allow them o continues in thelr earlier

filed through Advocatlte.

PARTICULARE OF THE T.P.0. @
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Jrlelo

ot
oot
3

,.
et
2t
"
s
N
]
et
s
)
=
i
an

£

CVerificabion. ..



F1 oyears, son of

af  Hengerabari, O.F.F

Office, Gueahati-d, do hereby solsorly  s&ffirm and

§ 3 - ~

verify khat the statements  mads in paragraphs

4.2, 2, \l‘_\l. Q'.IZ.’ iy ~q 16 uahl2z are trug to my

bnowle

Q“‘K—Q‘ll ,((‘ 12 are hrue  bto o omy  information

gerived Trom records  and the rests  are my  humble

stibmis

El

e

efore the Hon'ble Tribunal.

A T sign this verification on thise the ?+k th

St (verh D0
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Shsorption of Casual Labours
Suprems Lourt dirertive Department of Telecom take back all
Casual Mazdoors who have Deen disengaged afier ! 505,

bt A i

In the Supreme Lourt of India
Civil Original Jurisdiction.

Writ Petition (C) No 1780 of 198%.

Fram! Gopal -& ors. Ch e Petitioners.

@ T LU

a2
3
£
i
"
"
w
P
®

Union of India & Respondents.

Petition Nos 12464, 1248 of 1984 176 , 177 and 1248 ot

Jant Gingh & orse sbto. @t e eersas Petitioners.

-y

Unimn of Indis & ors. ..,u,zngu.ﬁﬁgpmdeHtﬁu

We have heard counsel for the patitioners. Thowgh 2 "
oo ter affidavit has been ftiled no one turns up for the Union of o

4 o ot
tee o

Irfia even when  wWe have wslbtegd for mors then 18 minu

Appearancs nf counsel for the tmicn of India .

The principal allegatinn in these pehibions under  Art !
1

Ezﬂmf the Constitution on mehalt of the petitioners is that they ~
ArE working under the Telecom Department of the Urnion of India &8 ' ‘
Cagual Labourers and one of them was in employment for more thien !
four  years while the others have served fos  two OV thres
yearanlmﬁt@ad pf regularising them in employment their services
fave heen terminated on nE th September 1988, 1t is  centended
that the mrinciple of the decimion of this Dourt in Daily Rated ja
Casual  Labour Ve, Union of India % ors. 1988 (1) Section (183 )
sauarely applies to the petitioner thouoh that was remcdered  in |

sme  of Dasual Employees of Posts and Telegraphs Deparbment. T
¥ ¥ 4 ]

[
ie aleo contended by the counsel that the derision rendered In :
s egarlier Posts }

Telecon Department 2
sections  and now ' 1
from paragraph

general

that case zlso relates te the

3 Department was covering bobh
department. We find
rommurication issued Lo
which support the stand of

anp Telegraphs
PTelecom has hecome & separate
Cof the reported decision that

&
Telecom have been refarred Lo

Mpnagers

thie petitioners.
aid Judgment this Court said 1

By the @&

% | 4 .

o
. '%




'rational basis for absorbing ss far

— &ES - | qu

“heme  on &
J sstial labourers
Jwhio have hrwn conti n10UVLy working for more than one yvear in the

L. i

o NE direct the respondents to

posts and Telegraphs Department”.

We fing the though in paragraph 3 of the writ petition
it has been serted by the petitioners that they have be wn
warking mare  than  one year, the counter affidavit doss notb
dispute that Phion. No distinction can be drawn between  fhe
petitioners as 1 class of employeses and those who were before

thie  oourt in the reported decision. On principl .  therefore
the bhemefits of the degision must be baken apply to the

patitioners. We &aoccordingly direct that The respondsnts shall
prepare  a  soheme  on a rational basis  absorbing as far a=
practical who have continuously worked for more than one year iﬁ
the Telecom Deptt. and this showld be done within six merrth

from now. After the scheme is formuiated on s rationsl basis, tna

elaim of the petitioners in terms of the scheme should be  worked

out. The writ petitions are also disposed of sccordingly. There

will be no order 35 to costs on account of the facts  that  the
respondents  counsel has pot chosen to appear and contact at the
hime of hearing though they have filed & counter affidavit.

T A Set/ -

{ Ranganath Mishral [. { Euldsep Singhld 1.

New Delhi

Gpril 17, 1994.
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CIRACULAR NO. 1
GOVERNMENT OF INDIA
DEPORTMENT OF TELELOMMUNICAT TONS

81N SECTION

hou Delh

N . F67-1H/89-5TN

N et N
S5

ars, 1elecom Cirgles

i

The Chief General Mana
FoHLT Mew Delhi/Bombay, Metro Dist.Madpras/

Caloutba.

teads of all other Arministrative Lnits.

s Casual Labourers (Brant opf Temporary Status and

¥
“ﬂtJ%nr’Eatimn> Cobieme .

regarding

Subseguent to the lesude O
ioe  letber

ion of ca%u&l iahourers  vide

regulariss
e, PEP-ER /8T8 o bemporary

tus  on casusal lahUJrﬂrm wh are currently employed and have
service of at least gne vear has been

mmission. Details ¥ bhe sohems  arsg

v g

7 GTE dated 18.11.88 a schems for conferring

raﬂdnrcd & continuous
approved by  the Telecom Oo
§Lvﬁiﬁh@a in the Annesure .

u

~

2 Tmmediate action  may kindly be taken to confer

temporary statue on all eligible castial  labourers in

arcordance with the zbove scheme.

=

E. I this connection  , your bind  athention 18
invited o letter No.27#-6/B4-8TN dated E§.5.85% wherein
instructions were imsued Lo stop sh  recruitment  and
gmp loymant of ecasual  labourers for any type  of work Ao
Teleoon reles/Districts. Casual labourers could be enga
gfter wg ELOES in projects and plectrification circles
for specific works and on completion of the wark the
iahmur@rz s engaged were “vqu?fcd ko be retrenched. ?
pnsbtructions wers reiterated in D.O letters Wiy, A7 G/ BA-BTN
dated 2%.4.87 ard 22.5.87 from member (pors.and Secretary  ©
the Teleoom Department) respectively. fecarding  to the
;h$iPHL ione subsenuently immed vide hh1ﬂ office lebtter
Moy« 27 b/ BA-BTN dated RE.6.88 fresh f; srific periods  in
i l= showld not e

Projects and Flectrificatior
reﬁﬁrtﬁm L.

fre

imstructions normally  no

{abourers engaged after L L ES would  Dbe availabi&

L In view of the abiove

L.,‘u.a..a

‘casilal

Hfor consideration for comferring temporary statas. In b
mn;xl@T“ event of thers being any Case mf casual laboure

TR gﬁu after 3H.3.85% requiring consideration for rnﬂ%ermari
fcf temporary atatus, Such cases should bhe referrs ﬁ tﬁ Cokhe
Telecos Commiszion  with releva ant details and par hulnru
e action taken againat the pfficer un d whose
' irregular engagement/non

Gregarding
wuthorisat Lion/approval the
“rebrenchment was resorted bo.

&

o e r—

e s

e s



SR M
S L3 EE ehould
approval from

p The

'

cEpnourTence Qf

vicde No SMEF/78/

b NE%,*”“tawv

implementation
peyment for

L Labourer who |
ﬁ& Qraﬁﬁad temporary stigtus without sps
affice.

Frraanrs

~ 1T -

has bheen  recruited after
ific

i the Annexurs has  the
ef e Telecom Oommission

98 datbed ??") 839 .

instructions for expediticus

the wocheme may kindly be dessued and

of wages relating to the periocd from

1.18.89 arranged before 31.12.8%9.

Copy o,

F.5. to MDE {0

F,.5. to Chairman

Momber (57 / ddvimer

ASSIBTANT DIRECTOR GENERAL (BTN .

OmMMIBS 100 .

(MR « BM (IR for ihfﬁrmatimnu

MOG/SEA/TE ~1I/71PS//Acdmn. I/70BE/PAYT/GPE~T/BR Heos.

A1 recogriised

Limions/fesenciations/Federabions.

Hy
™
5.
—
i

oo
Lo
e

ASHISTANT DIRECTOR GENERAL (BT



_render@d

the casual

oD

- l@~

is Thd sl emns e called ©
{Grant  of ?amg*rnry Segularisation ?

e

Depariment of 1

s rai
LR

z This scheme will coms i force with effect fiom

o

1L 89, onmwards.

S This schems 18 NJBJL?RD g to the oasual
employed by the Department of =wt&camman3naFiﬁmw.

4. Trhe provisions in the seheme woila e 28 LUNGH

thie
by

be
wty

% Vacancies in the

ﬁemar%m:n» ot Velesoompunicat

ﬂcnﬂ on of casual

Lo the csdre g
: dwcma%@ grounds, $ill the «,wmvﬁ%"”

1ahourers fulfiilling Tne ¢ i ik

ke ralavi oo rul bment

o memip T
CHESUR A

iy

f

: Seoup B

i wmil nave ;fimr clalm

shsorpbion  agsinst phe sxietingd future vaoanod in the ossc o

iititerate casual labourey the regularisatio 111 be considered
i w131 e b

bre

they

w
s €
ot

Tennedd P
had Nleln Eﬂﬂ
a0y e limit pﬁp@c“=hgd f;:
reguired, iut aice reoruadt

0 wlti be permitted only
1aboursars are MNOT availall

Ja

Sroup 1) vBCancies ArE &y atjable tw absorh &

= Till {
rare Lo whom this Qﬂ%eme i applicalile, the

conferred & Temporary dHiaitus a5 oer

castal  labourers pacd bod
the detazls given e law.

e CaBLEL
et L
Mave oen

in caze of
whil o e




.._lq,

i1y Buch conferment of temporary shtaitus  would be without

reference to the creation / availsebility of reqular 5r, D posts.

111 Conferment of temporary status on a casual laboursers  would
not  dnvolve any change in his duties and responsibiliti The

®

rnqaqrmeﬁ+ will be orn daily rates of pay on a need basis. He may
be deployed any where within the recruitment unit/territorial

B

cirales on the basis of avallability of work.

ivy  Duch casual Jlabourers who zoguire temporary status will not,

however be brought on to the permanent establishment unless Lhey
are selected through regular selection process for Br. posits.

& Temporary status would entitle the casual lzbourers  to
the following bhenefits 3

i Wages &t dsily rates with reference to the minimum of the
pay scale of regular Gr,D officiale including DAHRA, and CCA.

i1} Benefits in  respect of increments in pay  scale will e
admissible for every one year of service sublject to performance
of duty for at least 2440 days (266 dave in administrative offices
ahserving 3 davs week) in the year.

id i Leavﬁ entitlement will be on & pro-rata basis one day for

gevery 1# daye of week.Uasual leave or any other leave will not be
atimiss Jhln, They will slso be allowed to carry forward tne  leave
at  their credit on  their regularisation. They will not be
erntitlied to the benefit of encasement of leave on termination of
services for any reason or their guitting service.

ivy Lounting of % of service rendegred under Temporary Status

for the purpose of retirement berefit after their regularisation.

v} After rendering three yvears continuous service on attainment
af temporary status, the casual labourers would be treated ﬁt par
with the regular fr. D emplovees for the purpose of contribution
to General Provident Fund and would slsc furkher De elicgible  for
the grant of Festival fdvance/ food advance an the samg condition
as are applicsble to temporary Gr.D employees, provided  they

furnish  two sureties  from peresnent Govi, servants of  this
Daparitment.

vi} Until they are regularissd they will bw entitied 0
Productivity linked bonus only 2t rates as applicable to  casual
labour.

e Ney benefite other fthan the specified above will

acmissible to cassual lahﬁ”"ﬁrﬁ with temporary shatus.

. Despite conferment of btemporary status,the offices
casual  labour may be dispensed within accordance with  the

.

nf



relevant provisions of the industrial Dispubss Act.1947 on  the
Grovund of availability of work. A casual labourer with btemporary

mtatus can ouite service by giving one months notice.

. If a  labourer with ftemporary status commite
misconduct and the same iz proved in an enguiry after giving him
reasonable opportunity, his services will be dispensed with. They
will not be entitled to the benefit of encassment of  leave on
termination of services

et

i

®

i4. The Department of Telecommunications will have the
e to make amendmenits  in  the scheme and/or  to insue
instructions in details within the framing of the scheme.

1eh




Ne . 269-157/9%9-5TN-11
GBovernment of Indis
Department of Telecommunications
Sanchar PRhauan
STN-II Section
Mew Delhi

Dated 1.9.99.

il Chied Genersa Hungner Telecom Circles,
‘ﬂﬂw"a§ Managers Telephones Dis "
ather Qdmluiztvativa {Iffices

M1l the Hk in Telecom. Circles/Districts and
other dm,m:"wrata“é tinits.

Buby Fegularisation/grant of temporary status to Casual
Labourers uegﬂruzmg,

B

I am divrected o refer to lether HMNo.2469-4/95-HTN~-1) dated
PEL,R.99 circulates with letter No,269-13/99- “1?~Ta cdated 12.2.9%
o the mubiect mentioned ahove

In  the abhove referved lether thiw office has conveyed
approval  on the two items, one is grant of temporary  status  to
the Casual i?hﬁuﬁ@‘* eiigibiﬂ 25 O lu&.@Q and  another on
regularisstion of Dasual Labourers wiﬁh temporary status who are
eligible as on sed  regarding

£ E‘;J-@7u Some doubts have been  rai
dute of egffect of these decision. It iw therefore clarified that
in case of grant of temporary status to the Casual  Labourers
the order dated 12.9.99 will be effected we.e.f. the date of issue
pf  dhis  arder and in case of regularisation  to  the Ltemporary
atatus tazdoors  eligible  as on 51.35. f) this  order  wil

gffected w.e.f., 1.4.97. —

Yours faithfully

{HARDSS  BINGE
SCTOR GR a"-ﬁ

~11 recognised dn:mn%/#v-a;auan§fﬁﬁ, Ciationsg.
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Originsal ﬁpntita% ion No. =259 of 19%6.

the 1oth day of Augusht, 19%7.

Date of order :

Shri D.N.Baruah, Vice-Ohairman.

(ho & BNe 299 of 19946

ALl India Telecom Employees Union,
Lime btaff and Group-b,

Circle, Guwahati & Others. ennnean Applicants.

~ Veraus -~

0.0, No.382 of 1994,
G311 India Telecom Employees Union,
Lime Staff and Eroup-D

fgeam Direle, Busahatl % Ofhers. srenens Applicants.

- Veyrasys -

2 Oress . wewsea FRespongents.

Y

i Y .
eion of Indi

dcvocate for the applicanmts :Bhril B.E. Sharma

ey T oY e P
Shvd H, Sharma

fdvacate for the respondents @ Shri AL Choudbury

Beth the anplicetions involve

ane similar facts. In both the arﬁiim&%“
prayed for a direction to the respondents




Ilb/ E

|
benefils which are being given bto their &munﬁew marts working  in
#

the Fostal Department. The facis of the cases are a

G.A. No.Z#2/96 has been filed Dy ﬂii Trdia Telecom
doyees Undon, Line Staff and Group-, JEu fiuwahati,
represented by the Secretary Shri J.N.Mie alzn by Shel
Ugen  Pradhan, a caszual labourer in the office of ﬁhe Divisional
.#gin&hig Guwahati. In 0.8, 999/94, the case has been filed by
'tﬁe same Uniom and the applicant Ne.2 is sleg a casual  labourer.
The applicant Ne.l in 0.4, No.299/96 represents the intersst of
tﬁe Cas jabmurers referred to Annexure-&  to the Originas
Cfpplication  and  the applicant Ma.® is one of the lzbourers in
CArnesure~f, Thelr grisvances are

et

i3

e They are working as casual labourers in the Department
ot Telecor upder Ministry of Communication. They ars similariy
o wmith the casual labourers working in the Department corf
'?ﬁ““ﬁméht under the same M pistry. Similarly the members
: applicant No 1 are o casual labourars working  In th@
teglecom Department. They are also similarly situated with thei
copunter parts in the Postal artment.They are working as casual
Labourers., However the benefits which had been extended ‘to  the
casual  labourers  working  in the Postal Denartment wnder the
Mird

labourers pf  the applicants The ppolicants @
n#wﬁuaﬁ% ta the Judgment of tha Amex Ceowrt in daily rate
1mhmurﬁﬁ" emploved under Postal ﬁewa"fm@nt ve . Lirion
=, reported ir (1988 in e 2 othe Apex Court dir.:ﬁar
department  to  prepare 2 scheme for ghsorption  of
lebhourers  who were conbinuousiy working in the gwaﬁrtmgn;
more  than one year for giving certain bensfits. ﬁ"mi*"
seheme  was prepaved by the Department of Posts grattin
o the casual labourers who had rendered Z4€ davs et B
vear. Thereafter many mrat petitions had bsen filed by the

)

bourers ., working under the department of  Telecommunicatd

i’"

"l‘x

i
try  of  Communications h&vo nm” been giverr to the casual
on wy e o
GRrR] ina"

hefore +the fpex  Court praying for mlrmLtina to give
enefits e them 3t was extended to the casual labow

B e of  In
terms as in the judoment of Daily Rated Casual Labourers
The Apex Court, after considering the entire matter dixﬁctat
Department to give the similar benefit to the casusal
wbrkan under the Telecom Department in similar manner.
to the said judoment the Ministry of Dommunication prepared
arbeme known 85 iraeual Laboursrs (Grant of Temporary Stat
fegularisation ySeheme on 7.11.89. Under the said scheme ceris
Benefit had been grantad  to the ar%um} labourers swuch  as
mmnfrrmu"t of  bemporary BStabus, Wages and Daily Rates with
reference to the mirimum of the oay ale eto. Thereafter,
Tetter dated 17.3.93 certain clarification was issued in respe
ﬁf the seheme in which it haod bBeen stipulated that the benefits
pf the scheme should e nfirned to the casual labourers angaged
du -
£

Department of Fosts. Those Ceses wers diﬁmr

ping the period from ﬁigﬁtiqiﬁ ol A 1988, On the u%brr/ marnd
the  casusi  labourers worked in the Department of Pos T
"1"1* 1589 were elinible for temporary Status. The t"m
By L11.198%  had been further exbtended muia«un? ter &
ﬁh@ krmakqiam Fernch of the Tribunsl dated 13.3.19%0
1.0 Mo, 788/94 PmF”%ﬁﬁt to that juddment. %h& bm““ " Iﬁdld
issued & ;evter dated 1.11.9% conferring the benefit ™y
whmtua ta  the casual Lﬁﬂ&ﬂ??f“r The wrmwgnt aﬂmlimdﬂtﬁ crnq
mplovaes uwnder the Telecom Demartment wunder  the Mlﬂi%t“y af
ﬁummnnara*'mm also urged hefore the concerned a:ihmrsr pm that

RN




>

eame bemefit. In this ropnection the

they should also be given
ation  dated E9.1E2.199%

Ca m&a emmlmyadﬁ submitted a represent
pefpre the Chairman JTelecom Commission, Mew Dalhi but to  the
knowledge of the “ﬂ;Té ant the said representation has nat  heen
disposed of. Hence the mreﬁﬁnt apmliuatlun,

The grisvances of

i
=N
=
et
Y
&4
-t

4, . Meard hoth sides. pir B E.Sharma, learned Counse L
&p@aarinﬁ on belalf of the aps -licants in both the tcases submits
shat the Apex Court having been granted ke beneTit of  temporary
Et%tuﬁ and regularisation o the casual 13DOUrEDrS, shouwld also be
madie aveilable to the casual labourers working under  Telecom
chawfmmw¥ urnder  the same Ministry. Mr . Sharma  further  submibs
th&t the action in not giving thﬁ hermefits to the applicants i
unfair and unreas analile. Mr.oack..Choudburys Tearned Addl. C.B.5.
fnﬁ TEED e pnot dispute the s hmission of Mr.oGharma. e
sulmits that Lh@ nn?1 e matter relating to the regularisation of
casual labourers are heing discussed in the F.0.M fevel at New
Delhi, howsver,; no ision has yeb heen taken.In view of the
shove, © oam of the that the present applicants  who o &re

b

rdent

similarly situated are alem entitled to get the penefit of the
srary  Status  and

camual labourers (grant of  bempo y
Felecomn. Ther@*wrﬁq

sclheme of .

Regularisation) nrepared by the De spartment of

T direct the reapondents t& give the similar benefit as has ke
extended to the casunl labourers working under the Department of

F?&f am o per Arimedure-Siin S . BER/RED ared Annexure-éd £

1A, Mo, 2w9/94)  Ho the appli ants resneotbively and this  must be

[
done  as early as possible ancl at any rate within a period of 3

‘monthe from bhe date of receipt copy of this grder.

b

_meuurqcmwc'dmxzuu the emntire facts arc cirpumstanoes

af the case [ make No arder as to costs.

St VWice Uhalrman.

.
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e o Sy see -



1,

-

'ri"\

THMAL ADMIMI
EH A ST

The Morm'bls Justice D.N.Baruah,

The Hon'ble Mr.G.L.Sanglvine, A

A ]

O.8, Mo, 1@7 /1998
Shrd Bubal Math s

il 27 others.

By Advocate Mr. J.h. Sarkar and Mr.

The tnion of Indias an
By fAdvocate Mr. B.O.F

e ¥ 2 38

ol athers. s
rathiak ., Mcddgl,

Defie Mo, 11871958 :
ALl deia Telecom Emplovees Union,

“-,»1 Vi TR

I AR . oy 8,
Vice-Dhai

niris

a won % & o8 o

C.G.5.C

Lime Steff and Grous- D oand anothier..os e -

- METSUs

D
India angd others.

«Q,mem Bey, Sr.

Urmion of
Ly fddvocate MroMr

% % o4 oM o8 % g

2 2 8 # 3 &

o

O.ANo, 11471923
ALl India Telecom Emplove
; s

Line SBtaff and Oroun-D dﬁﬁ ﬁﬁﬂ%hﬁ?

By Advocates Mr. BUR. Sharms and Me. S.85ar

- YETSLE
ard others . ...
Sr. C.f

The Union of India
By #Adve

ALNoL 1871998
Jhri Bhuban Halita and 4 others.
Ly ﬁﬂvmﬁ shes Mr. J.d
arnel Mo N.D. Gosweami.

o METals -

The Lnicn of India  and others.
3 4

By Advocate Mr.A.Deb Roy, Br. 0.06.

w ® a noa ¢ BN

O.ALNo, Lads 1998
Shri Kamzala Kanta Das and & t::z::hm"-«:
Lo

By fAdvocates Mr. T,

. Resnondents.

5.0

2 r B s u A

e Sarkar, Mr.M.Chanda

wow o ow s s PLEREIION

Taleo

z B 8oz o3

1. Chanda

TR NS

LTMAN .

B

fry Advocates Mr.B.. Sharms and Mr.S.8arma.

trative Me

M. h-nﬁa

ke .
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R
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sordents.
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amd Ms., N.D. Hoswami.
' T
The Union o Tedia and Obhers o .... Respondents.

3
By ﬁﬁvwc Be Mr.RUD. Pathebk, ocdadl D.6.8.0.

a2 o oa oA @

Go LoFA.No.151/1998
A1 Inddia Telepom Emplovees Union and

-, e deg giy wes, . PAY . e
BN s o n s cnncmanasancnenssnen e s s s Elicants.

Mp.S.8arma and Hr. . kNair.

By Advoocates Mr,§

The Union of Indizs and others. ... Respondents.
By Advocate Mr. RO, Patha, Addl. D050,

Iindia Telecom Eoplovess Union
3 3 niapreeld s & obthers. L e e s
Harma. Mr.S.Sarma and

By fAdvocates
Hr.Ul.B.Nair

- VEPSLE
The Union of India and
By fdvocate Mr.O.Deb Hov,

" ® % F oA oxR

2. O,ANo, 136/19598
ALl India Telemom Emplovees Union,
lLine Q*%ff %ﬁﬁ Sroup-d and & obhers. ... Applicants.
By Adveooates Mr BLEL.Bharma, Mr.8.Barme ang Me U L Nair.
- TS
The Union of India and others. .o..... Respondents.
By Advooate Mr.A.Deb Roy, S5r.0.6.82.0.

2 2 2 8 an 2

g -

. O.A.Na. 143 /19%3

ALY Indis Telecosm Emplovees “miﬂm,
Lime Staff and Grous-D and anobhe cwn=ne MRpiLicants.
By Advoostes Mr.ld.
anad MroUoENair

' L e T WETEUSE

The Union of Irdia and others anaes Respondents.
By Advocate Mr.A.Deb Roy, 5r.0.6.5.0.

Boe oanon e & 8

£

Sharma, Mvu:nﬁarmm

iF. O.8, Na, 147/1998
Ei ALl Indi: oom Employess Lnimn,
: Divil Wing EBrancoh. . cveenaees fpplicants.
By Advocate Mr.B.Malakar

— WETSUE —
The Union af India and others. cexsee REspondents.
By &dvocate Mr.B.O. Pathak, Addl. C.E.85.0.

EC I I T

13 0.8, Na.l4s/1998
Shri DBhani éam Peka amd 18 others. ... ”Pplzr? hs
By fdvocate Mr.l i
S TR
The Union of India and others. enw e w Rauspondente.
By Advocate Mr.6,Deb Roy, Sr. C.5.5.0.

o

ELE BN I
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H v.z% 76
eipcom Empnloyess Imion. :
Gpplicants

Staff anﬂ Groun-D and mroEReT e eus
Mr.Buk . Bharma, Mr 8. Harma

l.ine
By ﬁdvmr3t=.
e, U 1\5& 3T

and
The Lrion of i &nd otheTS. ..« Respondents
By Advocate Mr. AL Del Roy. Gr.o.E.8.0.

P R

._.n(-;_-,-\r

0,608 Ne L 220/ 19598

135,
) A1l India Telecc

i
and Hrwwr ~-D an ppplicants

Line Btaff d anoabther .=
M, 5. BATMA .

By atvocates Mr. Bub.
- W ETEE

The UWnion of Tnoia and others .. Respondents.

By Acvocate My A Deb Roy. ap,C.E.8.0.

P L R R

.
14, D.A.No.269/1978
811 Imdia Teleoom Employees Lnion,
Lime Statf and aruup - and another e Applicants
By advocates M. FE.E.Sharma and My S.S3arma,y
‘ M;"Uuﬂunai“ a'ﬂ Hip, DL, Gharma
. Y@ PELEG T
' The Unicn of frﬁia and others - Qs Fufuini 1@“b .
By Advooate ML RO Pathalk,Addl. © B.5

15, 0. A.Np, 295/1998
A1l Ingias Telewom Employees L

' 3
Line Staff and %rmunwh and anott
By advorates b Gharms aﬁi
ard MeL DS

- GRTHLE
Tndia and others .n RHe Anﬂﬁﬂeﬁt'

MpLHL.O.Pathak Addl ap,0.G6.8.0.

B

s ¥ W2 13

The inion of
rdvooats

b
s
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amdbe iRVOIVE COMMON puestion

A1l the above applicancsa
aof =all the

ared similar farba, Therefore, we propoee ter o
ahove applications hy & Gominon prder,
1ig Telecom Employees tmion 1w &

o The ALL India 18

union  of the Telecommunication Gepsrtment. Thig urnild
mf the said union. Some of

S

the cause of the members
cants were submitted hy the sahd urion, namely the Ling
Group~D employees amd some obher applicantion wers Filed by zhe



Dem&rtﬁeﬁt ot Telecommunication wunder

P

| | @

T 4

W%MLE emplovess individually. Those applications wereg filed as

the casual er plovees sngaged in the Telecommunication Department
I

'ramﬁ te know that the services of the rasuzl Mardoors under  the

respondents  wers likely to  he terminated with effect from

fe in these applications, pray  that the

-3
]

;1,¢u1?9 The applicar
%e%;-ndentﬁ he directed rot to implement the decision of  ftermi-
13%1&9 the servis ﬁé of the casual Masdoors . but to grant them
giﬁilar henefits as had heen granted th the @mﬁlmy%ea under  the

%EsFartmenﬁ of Posts and to extend the benefits of the scheme .

na& by casusal Labourers {(Hrnt of Tempoarary Gtatus and

H&guiari%atimn} Behene of 7.11.1998, to  the casual Mazdoors

;FEﬁGEEPﬁEd 0.8.5. however, in 0.A. No.2&9/71990 there 1% N Erayenr

N
’E'ca

!.
i

ig

5

st the order of termination. In 0.4 Rex, 14171998, the prayer

X
ii"

againat the cancellation of the temporary status garlier

"

cgranted to  the appli LEHLW Faving considered  their length of

services and they being fully covered by the scheme. Avcording to

4
the applicants of this 0.6.. the cancellation was made without

l

‘giving any notice to them in complete violation of the principles

wf matural justice and the rules holding the field.
| .

. at the casual Mazdooors have
i

beon continding  their service in ditferent office in &

pmsam  Gircls  and NGB
* e . )
ihrhﬁeu The Bovi.of India, Ministry af Commpunication mate A

(¥ ‘is'mpr‘yr*ary Status  and

a%hcmw Cenown as Dasual Labourers {(Birant
I .

Rggularisation) Srheme. 1his echame was ﬂmmmuﬁicateﬁ

TS -1E/89-0TH  dated 7/11/789 and it came in to operation  witn

shain casual bﬂglmymeﬁ had be

- . " o
gffect from 19EY.

hemnefits wnder the said scheme, such az conferment of  temporary

status, wages and dally wagss with reference to +he minnimum  pay
seale of regular Grouwp-D snployees incluting D.A. and RRAS Latar
| ,

or, by letter dated 17. 19,1995 the Bovernment of India wlarified

N e, s
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that the bemefite of

o

he scheme ghould be confined 45 the casual

smnlovees who were engaged during the period from  31.5.1980 4o

1. However, in the Department of Posts. Uhose s

1a!nurpr wha were engaged as on

H

B

e

29, 11.8% were granted the
benefits of  temporary status on satisfying the eligibility
criteria. The benefits wers further extended to  the casual

itabourers of the Department of Fosts as on 19.9.93 pursuant  to

the dudgement of the Ernabulam Rench of the Tribunal

lﬁ,ﬂnl?Qﬁ in Gnﬁu.Nm.?bfflﬁﬁﬂn e present applicants claim that

vths henefites extended to the casual emplovees working wndser  the
Demartment mf. Posts are liasble to be extended to the oas

employees working in the Telecom Department in view of the fact
that  they are similarly situsted. Az nothing was done

favour by tﬁa authority they approsched this Tribunal by filing
0.8, No.s 382 and 2929 of 19%4. This Tribunal by order dated
5.8.1997  directed the respondents to give similar bama?‘.ﬁ tes

the applicants  in th&%é twn applications as was given  to the
casual labourers working in the Depariment of Posts. It may be
mentioned hers thalt some of the casual employess in ths pressn
O.4.8 wers applicants in O.A.Nos.302 and 22 uf 1994 Th
applicants state that instead of complying with the direction
given by this Tribunal, their seérvices were terminated with
effect from 1.4.1998 by oral order. According to the applicants
such  order was illegal and contrary to the rules. Situated  thus
ﬁﬁ@ applicants have approached this Tribunal by filing the
pfaseht AT .

4. &t the time of admission of the applications, this

Tribunal

interim ordere. On the strength of  the interim

Corders  passed by this Tribunal some of the applicants are whill

wuvimng, However, there has bgen conplaint from the applicants of

=

some of the 0.A.s that in spite of the inteéerim ordars those were
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b and the authority remained

5 The contention of the respondents in all the above O
represent

‘u:.l
- e had no aubhority L

the =0

im that the

called casual employees ; cumL smployess &re not  members
af  the wnion Limé Ghaff and Group-D. The casunl employvees ri
. Ligihle  to Bpoome

..3

regular Bovernment
= by tihe  staff LTI Farhher,

g arers

heing

or  office
gmployees

mepmbhers
!hﬁ casiual

respondent 6 Mave stated that the names of
are mob verifiable, mecanse of the
e spnondents

furnished in the applicantions
lacgk of particulsars. The records. acmarding teo the
that some of the rasual employses wWers nevar

Lmwm im to thelr amgageméﬂt

revesl
in

the Department. tn fact, enguiries
in progreas. ihe raapondents justify - the
o

employeessirs
gamployees

casal

urely o bemporary

spetial rﬁquiremﬁnt of epecific work . The respl
state that the casual eBmployees Were it he disengaged when therg
rneed for continuation of Eesir Servicess Bogides.
the present apnlicants in  the

atate that
authority and  without

was no furthe

pondents B1B0
ergaged by persons Faving no

procedure

for mpmmaﬁ*mnnlfmnqsgwmmmtu

)

fhe formal
the re%pwmdeﬁtﬁ,ﬁumh casunl  empioyees &re n
' can not gel

t or regularisation and they

tey re—-@ngagemant L
;R s this wme e me WEE

focording o

1

entitled

y

the Benefit of the aotmems of 1
wechive and not  prospe acbive. The
eheme came 1

rekrospe
the B

whioy were sNgage? gol before
further state fhat  the casual

pepondents
mot  similarly

emmurieation masavtman* are
R=tw)

o)

&

of the

employees
¢ the Deparbment of respondants

those T Tl

placed an
they have approached fhe Hon'ble High Court

ztate that

e



ol 13.8.1997 paszed in 0.6,

 othe order of the  Tribunazal

BORLINGT "
i

:..J.

Njnbﬁ" and 2U¢ ofF 1994, The applicants does not dispute the fact

Lada F

Lthat against the order of the Tribunal dated 13.8.1977 passed in

of 1996 the respondents have filed writ

application, before the Hon'ble Gauhati High Court. However

wrding  te the applicants no interim order has been passed

g order of the Tribunal.

Sharma, Mro J.bL.Sarkar, Mrol.

P

& We  have heard MroB.E

and Mr.B.Malakar, learned counsel appearing on behalf of

o sy i

the applicants and also Mr.f.Deb Roy, iearned Br.l.G.bH.0. and

5o . "y P 3 E 3 o o) T ) ™ ' : - -
M EGC. Pathak, learned 8r.C.0.5.0. appearing on hehalf of the

regpondents.  The rearned counsel for the applicents

: I . ss
celeim of the respondents that the scheme was retrospective and

not prospective and they alwo submit that it was up to 1989 and

‘ﬁem evtended up to 1993 and thereafter by subssguent circulars.
t

‘focording to the learned counsel for the appl ticants the scheme is

i i P ]
also applicable to the present applicants. The lzarned counse i
|

Cfor the applicante further submit that they have documents tol

show  in that connection. The learned counser for the applicants

also  submits that the respondents can not put any cut off  date

w

the scheme, inasmuch as the Apex Court nas

Q
oty

for implementation

mot  given any such cubt off  date and had issued girectin for

chnferment of temporary status and subseguent regularisation

to those casual workers who have completed 244 days of service in

H

LR Year.

D O hearing the learned counsel for the partiss we feel

Ehat the applications reguire Ffurther exXamninai fIUW”P@gaFdiﬁg the

fartual bposition. Due  to the paucity of material it dism ot

|
possible for this Tribunal to come to a definite conclusion. We ,

Rl
R




cthereafier. The interim order pzesed in any of the cases

32 _

feel that btheb matber should be re—examinsed by the

therefore

Euud
m

respondents themselves taking in  to considervsation of

submissions of the learned counsel for bthe applicants.

Pt I

8. In vigw of the sbove we dispose of these applications

with direction to the respondents to examine the case of @ sach

spplicant.  The epplicants may file representations  individuslly

within a period of one month from the date of recsipt  of  the

T
ot
-
3
b
or
s

crder  and A f such representations are filed individual]

respondents shiall acritinise and exs

consultation with the records and thereafter pass a ressoned

arder  on merits  of each gase within a8 period of six  menths

o F casen  shall

remain in force %ill the disposal of the representations.

to costa,

(‘,;_'\

B Mo order as

GD/- VICE CHAIRMAM
G0/- MEMEER (A
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P T Shri Bindy Das & others - ! ( . :
-~ . ' l ™

4

duration ;i «

|

Union of India & others .

IN THE MATTER OF
| .
nhow caugn reply subnitted by the Respon-

1
i

‘dents.

Tne respomndents beg to submit show cause reply as follows

|
(&) That there is‘no séheme introduced in the department
in 1999 fop grant of tcmporary,afatua to the‘casual
/
Labourers. Uowever, as an one time exception, the TCHQ
agreed Yo in principle, to confer Ty. Status to all casual
laboarers ¢ligible and working in the department as on 2.
Toia 08, : ‘
+ Theywere not in cngagement os on 1.8,98 and hence

they are not covered by the speclal relazation.

(v) ! That Shri Binoy Das (Applicstion No. 1) and Shri
Madhu Singh Hira (Applicant No. 2) were occasicnqlly
engaped by the field Units for performance of work which
was purely gasual and intermittant in nature for which
creation of regudar post is not justified,

Tae appllCdntB were not appojnted by any authority
nor their agrvicog vere utllsed against any san@tioned
vacancy. Ho gelectien precedure was alse followed before

engaging the applicants by oral order,

The appliceants were engag fer the following

RA

chri Binov Dag

ohirdi Madhu Singh Hira,

. e&gﬁr ?9&5 Hil ‘//////Aug, 1923 - %O days
“'%s‘ . - ‘ c . -
N V\%})\p ontdeseess 2/P
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Shri Binoy Das . Shri Madhu Singh Hirg li

) ' i

Yesr 1294 N4l Jen. 30 days’ - ;;

. July 31 é
. Aug =26 n :@

g i

Dec— 39_ 0 |

‘11 139 days. |

! e 'w

Year 1995 Jan.-31 days Jan.-31 days | N

' . N !I . h:

| Feb- 28 days Fab- 28 , 'ﬁ

' . . _' ) . !

__March25 days March3i » 1@

' 84 days o ) b

' o v July=-23 !

1 g

Aug.~-31 @ i

' Sép t-e;i5 !» N ’

. . - X

s : - Oct.=05 ]

! ! % ' i
ﬁ ¥ | _Deald-7) 0 :
- B 1194 days' i

Year 1996
Feb.~28 days

. Hlarch~07 days

PrewN

I
t

| Jan.~25 days
(.Febo-ZO days

Junq-zb days

, 35 daye , July-08 days’
‘ | : 18 days
'i’ - ' | ‘ ’ ] : ¢t .‘

i ' Year 1997 ML - Nil

I :

! ‘Year 1998 Nil - SRR .+ & S

. iYear 1992 w1l | - "ML

Year 2000 Nl \ ' Nil. q
N ,

ap—

From the above particulars, it is vividly clear.

(A- \\r\\u\"\\

menual work on a cort¢nuoua basis in any calender

yeer. The applicants have not been engaged for any

work after July, 1996, , o

- ‘ Contdseesnens 3/P

presi® L N
e




alt

Mtcc work on a day to day basis. In any casc

Wditional labourcers wes nugded for any local project/

S3~)

- B -

i

!

They were picked up from thé MFrket.in

not ﬁﬁgaqu after July, 1996,

>

(¢) That the applicants have wrongly 'claimed that
they are still in service with' the “espondent departm

ment. In fact they were never in ?epartmcntal gervice.

random whenever

‘they were

4

i

The spplicants have not been engnged for any

departmental work in the’ last 4 yeara. During this

16ng period the applicants

did not make any appearance

or pressed for their reengagement. Thelir clai for

re-engagement end/or grant of Ty..status 1s barred

by linitatlon. The relaxation granted by TCHQ in 1999

. 85
4%7(3@ms_nmr_uovcnedm%

Verification

y;the_onetime—relaxa%ten)<ﬂ3<> dwes
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fr Gu WM&i ‘homg aui,ha ised do hemby .«:wlemnly decla.re

that thulata gmcnta madc in thia ehow eauﬂe reply is true
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUNAHATI BENCH.

Original Alelchion No. 170 of 2000..

Date of Order Thiu the ?nd Day of January.ZOOl.
The Hon'ble Mr D.N.Chowdhury, Vice-Chairman.

1. Shri Binay Das.and
2. Sri Madhu Singh Hira

Both the applicants are casual worker . . :
under SDOT, Hojai Sub-Pivision. o s+ « » Applicants.

" By Advocate Sri S.Sarma.

o~

Attested

CHOWDHURY J.(V.C)

-~ Versus -

Union of India
represenied by the Secretary

to the Government of India,

Ministry of Communivation. Sansar Bhawan,
New Delhi~1. ¥ '

The Chief General Manager,
Assam Telecom Circle, :
Guwahati-7. ‘ i

The Sub Divisional 0Officer,
(Telecom), Hojai Tetephone Exchange,
Nagaon. 4 ' .+ « + Respondents.

"By Sri B.C,Pathak, Addl.C.G.S.C.

ORDER

— = e -

Conferment of temporary status and regularisation
of thelr seurvices are the key question involved in this
application. The applicants are two in number. The,abpiicant
No.l stated in this application that he was initially
appointed as casual worker in the month of January 1993
in the office of the Sub Divisional Officer, Micro Wave

project, Dimoruguri, Nagaon and thereafter he.was placed

under the direet control of one Junior Telecom Officer.

! Conta .’.2

- dvocate.

va
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" The applicant was. thereafter sent on transfer to Lanka \,

shifted to SDOT Hojali Telephone Lxehange on transier. The \\

o

"

N

\

ilMicro Wave station, where he worked till December 1994 and \

“ifapplicant stated that he intermiEtently worked under the

ffareSpondents without any break since 1993 and for that -

i

ﬁpulpose he was paid 1in ACG-17 pay bills upto December 1994.

After Decembei 1994 tha\ was on ‘his- transfer to Assam Circle

he was drawinq his pay under the Muster Roll Register

'maintained by the reSpondent NO. 3 till the filing of this

application. The applicant NO.2 was appointed as casual
worker in the year 1981 under SDO(T) Nagaland Thereafter.

in 1991 he was transferred to Hojai Sub - Division under

SDO(T) and till the f£iling of this application he was working

' .under the respondents. since the cause :of action and the

reliefs spught for by the applicants are of similar nature

B et e P SUNIRURNIUR .

leave was granted under Rule 4(5)(a) of the Central Adminis-

rtrative,Tribunal(procedure) Rules 1987 to put_their grievance

by the single application.

‘!2. The respondents filed their written statement denying
" the claim of the applicants. The respondents however stated
.Lhat thege two applicants were occasionally engaged by the

T flea un1tn fior carry oub the works which were purely bf

' casual ngture and that these applicants were not appointed
by the authority nor their services utilised for any sanctioned
ff“vacancies. The applicants counterinq the averments contained :
““:4n the wgitten statement submitted rejoinder alongwith the
q”documentary evidence by annexure RJ-1 to RJ-4 showing that

-f“”both the-applicants were appointed legitimately from ‘the ,

licit source and they were rendering continuous service on
/
the reEpondnnts from thelr date of initial recruitment in

*

‘dvocate‘ ’ ‘ ‘ Co " Contd.a 3

o o

N
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1981 and 1993 till £iling of this application and their
services were terminated cnly after filing of the written

"statement.

3. Heard Mr S.Sarma,leérned counsel apeearing for the
applicants and Mr B.C.Pathak, Jearned Addl.C.G.S.C for the
‘respondents., Mr Sarma submitted that.pergons even junior to
the applicants.engaged as ~asual worker were given the
l temporary Status on the strength of numerous orders from this
Tribunal including the orders passed in O.A. 107/1998.énd
series of like applications thouse were disposed of on

41.8.1999. Mr Sarma further submitted that the respondents

did not portray the true aud correct position in its written

-, statement. Mr Sarma also submitted that written statement was

S

"”Q§HQ§:§ot to be glven any credence since Lt was not properly verified

N T

Vi

}an per law, Mr Pathak on the other hand referring to the

{

e - : : ;
. /4Titten stgrement submitled that these applicants were not in

avr)

ﬁﬁégular roll. The averments made in the written statement
cannot as such be accepted in view of the documentary evidence
furnished in annexure RJ-1 toO RJ-4. The avefments contained

in the written statement also did not clearly verify the
{nformations indicating the source of its.informations. That
apart the materials on record indicated that these applicants..
rendered thelr services to the éuthority for longer duration
requiring consideration of their cases in the light of the
decision rendered Ey the Supreme Court in series of Writ
petitions and considered i wWrit Pét;tion (c?} No. 1280 of

1989 disposed of ©on 17 .4.1990. Since the applicants also
rendering.their saprvices the case of these applicants are
fequired to be considered by the respondents in the light

of the order rendered by the Supreme Court and other like

'Lﬁ;,_ﬁwapplicatiqns disposed of by this Pribunals mora particularly,

| | m}s el

\‘? : contd.. 4
oca‘e‘ . .

Adv



/- - 40 -

0.A.107/1998 and host of other appliéatfbns. The rgppon-

dents are accordlngly directed to: examine the case of \\\

both applicants in he quhL of ‘Lhch g;réer paused by this \

Tribunal. The applicanta are dluo directed to file repre-

' sentation individually within a period of one month £rom \\

; _ : the date of receipt of this order narrating full details.
/ﬁ;xnsﬁuhr ' of their cases. on receipt of such reprebentatiOn the

respongents are directed to scrutinize and examine each

case in consultation with the records and thereafter pass9

a reasoned order on merits of each case within a period of

3 months from the date of receipt of the repreaentation.

The application is accordingly allowed. There shall,

however, be no order as to costs.
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5 ¢ ANNEXURE €

To,

pos The Chief General Manager,
Assam Telecom Circle,
Guwahati~ 7.

Sub Judgement and Order dated 02.01.2001 passed in O.A,
No.  170.2000, by the Hon'ble Tribunal Guwahati
Bnch. . : '

Sir,

Tat with due respect, I beg to state the few

following lines bgfore your honour for kind consideration and

recessary action thereof.

Tat I being aggrieved by the action of non granting
temporary status to me in the light of the scheme of 1989 and
its subsequent clarifications issued from time to time of
waich mention may be -made of order dated 1.9.99. was
constrained to move the Hon'ble Tribunal by way of filing O.A.
No. 170 of 2000. The Hon'ble Tribunal after haaring the
mrties to the proceeding and after per‘us'al of .records was
pléased to allow the said O.A. (A copy of the said order dated
(®.01.2000) is annexed herewith for ready referencej.

That the Hon'ble Tribunal while allowing my said
O.A., was pleased to direct me also to file a representation in
this regard. Henge: this representation,

That I was intially .appointed as a Casual Worker in
the Office of the SDO Microwave Project Dimaruguri. In the
said Dimaruguri Project, I was-placed under tha direct control
of one Sri Suresh Bora JTO. Thereafter, I .was transferred to
lanka Micra Wave Station. I worked till December, 1994,
Tereafter, I was again transferred to Assam Circle i.e. in
the Office of the SDOT Hojai Telephone Exchange and was
pleased under the direct control of- one Sri Kamakhya Ranjan
ey, JTO, and I continued till January 2000. I was.getting pay
under ACG-17 as well as muster roll pay bills. In support of
my aforesaid contentions I beg to submit the relevant
documents along with this representation. I also undertake

Lo,

%%‘Q@& - : | ‘ Contde.oevess 2
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;,// to attend the office for personal hearing if required.

I hope "your honour would graciously be pleased to
/ consider my case for grant of temporary status in the light of
the scheme of 1989 as well as its subsequent clarifications

issued from time to: time.

Thanking you.

“. - Sincerely. Yours,

A - nAy HV?
' | 2]1]»e0]
( SRI BINAY DAS )

Fhecld :-

L Judgement and Order dgted 02.01.2001 passed by CAT/GHY.

[\
.

Documents snowing my servics- 11 in Nos..

Copy to :~-

1. The Chief Gensral Manager,
Assam Telecom Circle,
Guwahiati- 781007,

2. Te Sub-Divisional Officer,
Telephons Exchange, Hojalil,
Nagaon. f -

3. The Sub-Divisional Officer,
Telephone Exchange, Lumding,
Nagaon. '

4. THE TELECORM DISTRICT MANKGL K
NAGAON DIET, (AsgAm) |
® % ® X

oot

e

. Anwwa“h
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\ ; BHARAT SANCHAR NIGAM LIMITED 0 '

7 C+ OFRICE OF THE TELECOM DISTRICT MANAGER |.* DT
}, E  NAGAON AsSAM . | . o

e dt b e, )

SIS OAT/2001-02f B Dated af Nagaon th Q6-08-2007%: | .

' o B \:'b-p@%:‘l-ﬁf{\".";f“».f'“,, oAl
t \:; 3 - . i !":' ERTENR . .’_ . t LA s
v J\'Kw}\\mw ‘*?‘"V“L\“' Yeiva P e S lae

VO

. ’ . l’:l‘f' Iy A vh ‘3""
VI Oy oo 4 PO, Waa Mo, Aot T R ‘
Dist-Nagaon (Asam.) ' e T g ) ‘ :
¢ ' ! ’l
ot "-:‘“; ' [ l‘
R m you are aware that as per disection given by Hon'bi CAT: Guwahat! 8ench, oo i )
v.,-.,:val’)-'z'!;l h QA Pio.s 110 5,192/98/170/2000,.. ., the departmer.. congstituted verification . 'f‘ A "
-ommittees for different S8As/Units under the circle for conducting det~iled verification/ SR
senttiny about the No.of days of engagement yearwise in different :mits/offices and also to i
saitect peoalisvidence for such casual labower including yoursalf, The committea varitled all tho |
HOTmintary as.well other proof trom thye varfous units/oifices and abo perschally/intet viewed i
sk casual labourer including you on 220 06 - Soo\ iy o office, the cominitiee i
siaprised of titee members namely. 1.51 K.K.Das, DE(P&A) O/0 e TOM Nagaon, 2.5t |
i Bishys, ADT(MIS) /0 the CGMT/Guwahati, 3.5ri M.R.Choudhur, Sr. A.O(Cash) 00 the !
AT Nagoon, . !
& A
the aforasaid committee submitted its report io the Depar ment détaiing ol abon
? i tinrding /e oof against each casual talourey icluding you, The det o report is anclesad and
aishezl besewith on in gsnexuare for your miomeation,
Under the ahuve circunstances as you could not satisfy U oligibilty critetla as i
T e e schiomse for confennent of TSN/ requiarisation, your case could not be considered
by, Please take notice hal, you have not been in engageny: « under the departmant
e come 8 and the vepaitisent s bovind to consider onty the @ o3 of such eligible (asial ‘
donress o conterment of TS0 agaings such vacancies/iworks. This 1 jone in avcordance wilh
Qe tiadp e bribunals onderfand also o stey/stotusquo hat yas daac i to be nwintained. '
‘:'.'.'..v\\ /:_'.l\\ . {"\ x . -\K‘L])Q: AV S . ,
128
‘ Divisional Enginer  (P&A)
: O/O the TDM Nar on. o ponE
> T o S
&o. ) - ‘-.  j‘ ' ' . R
. ot ‘ L
» t
%
*
)
.
Lo
L]
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o ’ BHARAT SANCHAR NIGAM LTD.
/}v . (A (3ent oot Inefin fieiprise) )
4 Offico of tho Chicf Goneral Manager Tolecom.
/ Assam Telecom. Circle, Ulubari, Guwahati-781 007.
/. ) M .
No: STES- 21/ 363 /22 Dated at GH 24.12.2001.
To o

The Divislonal Engineer ( Estl.)
QO/0 the Chief General Manager
NE. T/F Circle f
Guwabhati. ‘

,.-..“i' '..':?..‘2

Sub: GAT / Guwahati OA No. 170/2000 - Implementation of the Judgement and '

orders dated 2/1/01. A |
. :Ref: - your letter F‘\Jo. TF/ NE/ ng! /32 /VolV/18 dated 12/12/01},{4 o :
2a : © -From the report endorsed under your above cited Iétter

' lt is.evident that Sri Binoy Das was engaged in the Microwave Project Division
* Guwahali in the year 1994 and he worked for more than 240 days in that year.

SR 4 As the above named casual mazdoor belongs to NE.
TF Circle it is requested to please examine the case at your end and pass a final

. order in accordance with the Judgement and order dated 2/1/01 passed by the

Hon'ble Tribunal.

it Is mentionable that the final order in respect of the

- other épplicant to-the OA viz $ri Madhu Singh Hira has already been passed by

the Telecom Circle on 13/08/01.

- Acopy of the order passed in respect of Sri Binoy Das may be forwarded to this

N\

office for record.

Enclo: A/A. : :
| \m “
| (A. K. Chelleng)

Assitt. General. Manager. ( Admn. )

é\v
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o ,.,( ‘ BITARAT SAMNCTIAR NIGAM LINETED
‘, " - (A Govtof [idia fnterprise’) C
’ ' OF VHE, CHREY GENERAL I\l/\N/\(;l",_l{-'l'/\SK ACORCE 6 '

= OVEICE
!/ ME TELECODL nEGION, UZANBAZAR, GUWAHATLL
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: AR
To ' _ "‘ f
o

L Phe AT (Lepat b

Glo COGMT, Asgam Cirele, 3
Ulubati, Guwahati-781 007. ,
o
Sub:- Verification report of paviaent particulars. o
Case of Shri Binoy Das, Casual Labourer. P '
Ref- " Your Letter No. CTIS-21/263/19, dtd 19-10-2001, ER
. - . i )
- P

LTS

With reference to the letter cited above on the subject, [orwarded please tind here

with the verification repott of payment p

kind disposal please. ,

, P S ] . ,
AT

a0 )

Enelo:- As Above.

e

\ 8 < / ¥
l)l»visimml Pingineer (Bsth).
“Ofo COM. NETE, BSNL, .
Uzanbazar, CGuwahati-781 001, '

articulars i/v/o Shn Binoy Das, Casual Labourer for youwr i
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ANNEXVRE — 10

Fd
v * Il . ‘ .
. ."’ MINITY OF SORSENING COMMITTEN DL ON 22112001
'.’ ""
‘(I' ’..1 \VJ‘
‘.’ . ™~
VA -4 |

f'/ The folloveing members of the screening committee sat on 23-11-200]
/
/

particulars of Shri Binoy Das, Casual Labourer.

Shri Dharmeswar Das, DE {Admn) Ol COM (I'T), Guwahali. L

Z. Shri Pradip Kumar Ghosh, SDE (Estt, ) Olo CGM (TF), Guwahali.

3. Shri Dipak Gupta, AQ (Cash) Olo CGM (TF), Guwahati.

The membars

of the committee verified the records of paynment

5

at 16.00 hrs. in the officg of DGM (TF), Guwahali to verify the records of payment

particulars. Iwum the records, it is found that Shri Binoy Das worked in the .
Department 250 days in 1994.

The delails of the finding are enclosed hierewith.

The finding of the cemmittee has veen Jorwarded (o the competent !

authority for necessc ry aotion

i S

. LA

{Dha rn{es'ma_r Das)
DE (Admn)

N
()
Xf\w\

{(Pradip Kumar Ghosh)
SDE (£511.)

ol
(’Di})((k Gupla)
A0 (Cash)

{

[OOSR
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J/ ANNE “lll"
. . /! PART U ,\l"sll’(ml HH DAL

—

>y — O Binoy [ sl Neondoor .,
/e
FoN e off ANOULL | RNGAGED BLLING FIANTE ()

""_'( iy BY WHOM PALSING A O WO

//,-.«'; i MASTIER AUTHORTY HAS PALD

/| ROLL/ ACG-17

/ YOOI, AG
e, VOUCHIER
N | NOS. S . S .

30 ACG-17 Rs. 1,630/~ | Shri A N, Shri Ran Prasad, | Sy s
Vr.No.378 Chowdhury, DIM/W(p)y, Moncharan )
Sub.Vr.No A4 of JTO Guwahunij. '

e E— e .

31 JACG-17 R5.,705- | SiniSe Bora, | -do- -do-
VinNo.390 JIo A
Sub.ViNo.6 of

e[ 24-01-95 R ] R

30 ACG-17 Re. 1,605/ | Shu 830~ Coados TSI AT
VeNo.412 Chakraborty, Homid,
Sub.ViNo.34 of NIDIS

BN EZEURI R N e

6 HACGTTTTTTT R Shei S'C Bora, |~ ~do- Shri £.S.
VilNo. 19 3O Monoliuan,

“Sub.Vi.No. 16 of ,
1 24-01-95 . ]
‘.. . ) W l
‘ \ ) -~ 9 ny
' g\\ A R K T '\“\
2 {Adium) SDE (Esit) AQ) (/mh) !
VL sk Foree, O/0 COM alk Foree, O/o CGM T'nsk Force,
wilingi- | Ginwahinti- 1, Guwahali- 1,

L
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,' /.a ANNEXVRE - L0 Qol
| ‘ |

gd/c/ep-18

. BHARAT 22 CHAR NIGAM len‘l';f)'-’ N
o (A GOVERNFENT OF INDIA ENTERPRISE), AJ[ (/ .- |
O/0 THE CHIEF GENERAL MANAGERZy,  © * i T TR
ASSAM TELECOM CIRCLEZULUBARI LLLW_A_UAQ, ' Sy
3' 4 e A
PRy 4

GQ‘ ~ e eae "'/;"\"
' \ Bl tpay e it
T S e

No. STES-21/263/19 Dated at Guwahati the 19/10/2001

To

Ahe Chiel General Manager,

Task Fforce, BSNL,
N. E. Region, Hem Ch. Rgad,
Uzan Bazar, Guwahati-781001

Sub:- Implementation of order dated 02.01.2001 passed in OA No. 170/2001 by Hon’ble CAT.
Ref:- This office letter No, STIES-21/263/17.daled 01.08.2001.

With reference to the subject and letter cited above, it is intimated that the verification
committee for Nagaon SSA could not recommend the case of Shri Binoy Das, an applicant,
casual labourer, of the said OA for grant of TSM as per records available in that SSA.

swre - But the documents submitted hy Shei Rinoy Das reveal that during 1994 he had worked

under your organisation and in this connection a certificate was issued by DE Telecom Project-I,
Guwahati-5 to the applicant.

in this connection, this office has requested you to cause an eflective verification about
' . . . . Qrvy .
the engagement particulars of the applicant in consultation with the payment records, [dlso to give

him reasonable opportunity to present his side in support of his claim. But nothing is heard from
your end till today though much time has elapsed. '

- A
b

In view of the above stated facts, it is further requested you to do the needful to complcte

the process as directed by the HHon’ble Tribunal at the carliest’

This is very Urgent.

Copy to—-Shri Binoy Das
) S/o Late Gobinda Das,
Hengrabari, Digpur,
Guwahat-781006.,

Assit. Director Telecom (Legal)

!

\'.._..—-

Az
For CGMT, Assam Cirlle, Guwahati-7

PYIEE & & ATH ‘o o
Lot b L i
AT -

(G. C. Sarma) \%,\ R
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O.iaiiU = 220 G 2002

Siri -inoy Dos & Urse
—VS—
union o2f Indie & Ors.

- and -

In the watter O &3

written statement subritted by

the respondents.

The responcdents wep to submit written stotements

~g foliows =

Te That witn regerd to para - 1, the regpondents beg

to stete that tue payrent particulars of Sari insy Das

was verified and found that ke warked in tils orsanisation

in the year of 1994~ tatal 250 aays (innesure - I). -ut

o

he did not have continuity in service an

s i

01-08-98, thersfore, he wes found not eligible for

we.s absgent on

conferrent of temporary Satuse.



-2 -
2e Taat with regard t2 paré - 2,34 & h,1'@f Denpdie -
Resp@n&emts beg to pffer ne comuents.
3. Tuat with reg&ré to parg - Le2, tke respadndents
beg t® state that as per directive of the Henible CalT
Guwaha ti seneh, tle payment particulars ef Shrl Hinay
Das wés veritied by censtituting a cemmittee. The carrittee
fﬁugd that Sari siney Das was w@rking in the Taskvﬁ@rce

Organisatisn in the year of 1994, ie worked fer 250 dayse
— '

'Tmﬁugh e werked fer 250 days, as per DOT/BSNL nsrmsy ke

did net have @ther eligibility criteria as fer example-he

—— 2

was absenh ®a 01.08.98, therefore ke was nrat elikgible

EE—

far fenferment »f termporary status.
>garding Of. Ne- 17072000, tals efiice was nat the
respondent. Findings #f the verificatism particulars
was intimated t® the Assam Telecem Circle,Guwahati.
Lo That with regard.ta para - 4.3, the respendents
Beg t® state that Sri diney Deg was werking in this Task

¥erce Organisatisn from 1-i-G4 te 31-8-94, but applicant

:«

Orpgenisatioen.

contd... P/ 3



- 3 -
De Ihat}with regaréd to par&.- Lo Ly the résp@ndents
beg te state that the benefit of the scheme 1s gpplicable
to tme_eligible Casual Labeurers only.
6. That wifh recard to para - L9, the résp@mdents
beg te statex that thke benefit of the scheﬁe is extended
t® the casual iab@urers waich are eligible fer cenferment
of temperary Status as en 01.08.98 enly, net the recruibees
T :
upte 01.08.98.
T .
7. Taat with regard te para - L.6, the respsndents
beg te state that the applicant did nst fulfill the
elipibility criteria, tkerefere, benefit wes net given te
the appli"camts.
8., That with recad to para - L7, the resp@ndents
beg t® state that as per order of H@n:hle CAT, DOT/ BSNL
Yerified the payment particulars ef tge casﬁal labsurers and
those whe have quglified as per nertms lkava been granteéd
temporary statﬁs.
9e That Witm regaré.t@ para‘- L.8, thke respondents
beg te state tkat ke warked only in the year 199 fer the

entire peri®od of 23.05.88 te 01.08.98 in the Task Farce

Organisation. fe did net have centinuity in the service.

cont@e.. P/ Lt



_)+.. } | ‘
Mereever, ke was abseat #n 01-08-98. Therefsre, ke was
net eliginle f@f cenferment of temporaru Status.
10, Thatluitm megar@'t@ para - 4.9, the respendents
beg ta state that this office was net respsadents.
11. Thet with regard t® para - L.10, the resp@mdemts
'bég te state that Letter was written te the CGM Assam

Telegem Circle, net te tikis effice. Hemce tke respandents

‘beg t?» sffer n® cenmuents.

12. That with regard t® para - 4.11, the respendeats

£

beg t® stete that Applicant ne - 1 werked 250 days but

did net gialify the sther merms, hence net eligible.

13. That with regard t® para - L,12, the respan@ents veg

te® stéte that Applicant ne- 2 naver werked in this Brgxuigai-
Organisation. Hence, the respandents beg t® effer ne corments
e  Taat with regaré te para - L4.13, tlke respendents

beg to state that tke facts was already stated abave in

para - L.11.

15. T@at witii regard te park L.14, tke regpondents

beg to state that it wks the case of Assam Telecsm,Circke.

Whatever report wes availazble was gent te the Assam

Telecem Circle. It is net agreed that facts were

suppresse@}. centéd.. .P/5
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16. Ehat with'reg;arﬁl to para - 4.15 & Le16, the

respsndents beg to state that this 9i7ife follows the
guidelines @f:the'Carﬁorate office, ﬁew Deihi.

17. hat witﬁ regard to pare- - Seldne réspéndents beg to
state thet xzzxmgxfzr the applicant dié hét fulfil
Other cri t_eria leid down bva‘)OT/ILViSNL corpafafe cffice

New Delhi, s0, terporary status was nat granted to the

applicant.

18. That with regard to pard - 5.2,543,5+49545,6,7,

& B to 9, the regpondents beg to offer no corrents.

" VERIFECATI ON ssvens

5



o mam e veem m ey e e abt s e e

I, Shri QMAL\@ ¥ man- C\,Q\@ql presently
werkidges 2s Sul JAver eo Bogirasbe duly authorised
end cerpetent to sign this verification, ¢ hereby solemily
aifirm and éecl&re that the statements mede 11 para |

are tme to my Kn@wlédge,éihese rade

in para are true te
my infermetion derived therefrdm and rest are my humble
submissien,l kave net suppressed any material gacts.

And I sign this verification en this the LL‘ th

day of Sept 1+ 2002,

P~ W< Clo o)
Sub-Divisienai Engineer / Bstt.)
e e (4. fafode | SSNL
WIS, e Ao 5o ETRATEA
Oje the C.G. M. T/F.
TR | Guwabati—1.
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IN THE CENTRAL AmMIN’i‘é‘fFBAn«vefT
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BUNAL.

.OA No. 220 of 2002

Shri Binay Das & Qrs.
. Vs -
Union of India & ors.

"IN THE MATTER OF

>
Ne]
©

Gt
o
Ha

oz

/

-
<

(4. DEB #07)
Sr. I
AT

ot ' '
Order dated 31.1.2003 served to me by the Hon'ble Tribunal.

[, Shri G..C. SARMA beg to state that, | am working as Asstt.
Director Telecom (Staff), o/o the Chief General Manager. Telecommunications,
Assam Circle, Guwahati, and hereby submit the following statements as
Respondent No. 6 in OA No. 220/2002. .

1. That, | was posted and working as Asstt. Director Telecom
(Legal), O/o Chief General Manager Telecommunications, Assam Circle,
Guwahati at the relevant point of time i.e. at the time when OA No. 170/2000 was
filed by the applicants. | was dealing with the Court cases involving DOT/BSNL
and it formed a part of my duty to present the Departmental version of the cases
through CGSC. ,

For presenting the cases on behalf of the Department, | had to rely
on the report of the filed unit where the subject matter of the case took place.
This isthie established practice of the Department and there is no other source of
information.

2.That, the Written Statement in OA No. 170/2000 submitted by me
was based on the reports received from Telecom District Manager, Nagaon,-as
the applicants in the OA reported to have worked as casual labourers in the
Nagaon Division.

According to the engagement particulars furnishing by TDM, Nagaon
the applicants worked as casual labourers for the followmg duration under

Nagaon Telecom Division.
Contd...

>

G

C.

R
-

~mich

Fan SPT R B



(2)
Binay Das : Madhu Singh Hira
Year 1993----Nil 30 days
1994----Nil 139 days
1995----84 194 days

11996----35 78 days

The report furnished by TDM, Nagaon is Annexed as R1

3. The OA No. 170/00 was decided by an order-dated 02.01.01.
According to the direction contained in the order, the applicants’ payment record
were verified by a three members committee. ‘

The committee after verification of records, recommends that that Shri
Madhu Singh Hira is not eligible for grant of TSM as he has not completed 240
days in a year during the period of 1993 to 1998. However, the committee was of
the opinion to refer the case of the applicants Shri Bonoy Das to CGMT, NE Task
Force, Guwahati for verification of payment records as the applicants was
engaged in Task Force prior to 1995.

The copies of veriﬁcation committee's report, is Annexed as R2.

4. According to the recommendation of the committee’s report CGMT

NETF was requested to verify the engagement details of Shri Binay Das. Also

DM/Nagaon was instructed to pass a speaking order in respect of Shri Madhu
/Zingh Hira. -

% Tha speaking order is passed to Shri Madhu Sing Hira by
TDM/Nagaon. ( Speaking/Reasoned order is Annexed as R3).

T. The engagement details of Shri Binay das was verified by a
committee and it was found that Shri Binay Das had completed more than 240
days in a year in Task Force organisation. The CGMT Task Force Guwahati was
requested to pass a final order in accordance with the judgement passed in OA
No. 170/2000.

6. That Assam Telecom Circle and NE Task Force Circle are two
different establishment and headed by separate CGMs .The Task Force Circle
sometimes engaged casual labourers on their actual requirements basis without
reference to Assam Telecom Circle. The Task Force circle is authorized to deal
with their casual labourers as per Departmental scheme without reference to
Telecom Circle.

7. That, | have prepared and submitted the counter reply in OA No,.

170/2000 on the basis of information received from TDM/Nagaon.
Contd...



(3)

8. That, | have the highest regards for this Tribunal and ever ready to
comply with the order and directions issued by the Hon'ble Tribunal with utmost
sincerity. :

9. That | feel extremely sorry for any unintended omission, which might
have taken place beyond my Knowledge while making submission before the
Hon'ble Tribunal. ‘ -

k]
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* VERIFICATION

-1, Shri G. C. Sarma, Asstt. Dlrector Telecom (Staff),
do hereby solemnly declare that the statements made in this reply is
true to the best of my knowledge and belief. -

And | sign this venflcatton on this... 2‘ i@‘“ .....day
Pe—bwm’}/ .-2003.

QM ‘Q)"\q. g QY‘W 4
Declarent.



~ GOVT OF INDIA |
DEPARTMENT OF TELECOMMUNICATIONS |
QUFICE OF THE TELECOM DISTRICT MANAGER] S
: NAGAON ASSAM N

N'o».E-33_6/Court-Case/2000-01/1-(., - Dated at Nagaon the 07-07-

\/ B
b i

" To, o
\/ihe Asstt.Director Telecom (Legal)

OI/O the CGMT Guwahati-7
g | Sub-CAT case O.A No.170/2000 filed by
l a b Sri Binoy Das and nlhérs-pargwisc

| : comments thereof, C

- Kindly tind enclosed herewith parawise comments on?ll:lc writ
'pctiliionzin'_()A No.170/2000 filed by Sti Binoy Das and others Vs U.0.1 tor
necessary action please. s |

~ The yearwjsc payment particulars i/r/o the applicants during the
intervening period they worked in the department from the available records
with the concerned oflicers are being appended herewith as Annexure-1 to

tacilitate necessary perusal, & waedncks |
The D.E M/W project and SDE M/W project Dimorugtiri Nagaon
were also apprised of the case vide this office letter of even No. dated 26-06-
2000 requesting them to Kindly furnish forthwith their engagement
particulars of the applicants who initially worked under M/W pmjc!ct but
evoked no response (copy enclosed as Annexure-II).
| You are therctore, requested to Kindly take further necessary
action on the merit of the parawisc comments as well as Anncxmjc»-!l and 11 to
dispose of the case. S * :
il |

Encl4|As above.

Clglars
Telecom District Manager
‘Nagaon Telecom District ,
Nagaon-782001.
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| ~ GOVT OF INDIA o
SEPARTMENT OF TELECOMMUNICATIONS
OFFICI OF THE TELECOM DISTRICT'MANAGER

NAGAON ASSAM
No.E-336/Court-  .¢/2000-2001/3.  Dated at Nagaon the 26-06-2000,
To, -
The D.E. Microwave Project
Guwahati,

Sub-CAT case No.170/2000 filed by $/Sri Binoy
Das S/0 Late Gobinda Das and Madhu Singh
Hira S/0 Late Motiram Hira,

This is to intimate you that the above mentioned persons have
. ‘oached the Honlble CAT Guwahati praying for their regular absorption/
spointment as casual labourers in this Department. Their statement revealed that
they were initially cngabed as casua workers by the O/O the SDO M/W Project

- Dimoruguri Nagaca since January 1993 and they continued 1o serve there til]

ec/94,

As stch you are requested to kindly furnish their chgagcmcut
particulars to the U/S at the earlicst.

This .nay kindly be treated as most Urgeiis.

* SDETIRD)
0/0 the TDM Nagaon,

Cop, to:«1)The S.D.I5, M/W Project l)inwnilguri Nagnon for his kind informntion
and neessary action.

SD.E. (1 m% |
QD the THM Nglga(wll.
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BHARAT SAMCHAR HIGAM LIMITED
OFFICE OF THE TELECOM DISTRICT MANAGER
NAUGAON ASSAM S

#2001-02:60. Dated at Nagaon the 29-06-2001,

No -1 82/CA;

The CGMT BSNI.
Assam Telecom Crrele
Ulubarts Guwahati=7.

Sub-Veritication ol records in respeet ol Casual Mazdoors.

[nviting a relerence to the AGM(Admn) O:0) the CGMT. BSNI, Guwahati letter
No.LESTQ-2/26/01-02/40. Dated 31-05-2001. it is to intimate that the records ol casual
mazdoors appeared tn Annexure-A-& B (photocopy) including those applicants
(total-28) in CAT case No.s OA-31 6/2000,0A-1 702000, 0A-277:2000, OA-161:2000.
OA-99/2001 and OA-4 172001 pertaiming 1o this SSA have been examined by the

*commilice duly constituted are hereby forwarded for favour of your kind disposal.

Report o the committee is enclosed herewith. |
nel-1)Commitlee report. ' TN
D)Amnexure= A& (28 copies each).

| P& (fopi’,)

. Telecom District Manager
Nagaon Telecom District,
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Y //'- Ihe Commiitten constituted by €6 L Guwatunth tetter Mo, CSTL 9712/t Y21) tited 2080 01
g S 2001 and the TOM, Hagaon letter No. £ - 182/CA1/2001-2002/51 dited 37-05 2001 miet i tha otttce
.o /,// of the 1OM, Nagiton from 28-05-2001 to 29-06-2001 to cemtinlzed/rescrutinized and eyamine the
/,' s angagement partcutars/payment rocords of Casttal Mardoms refated to ditterent Court cases.
‘ /
i 1] ‘e
The detalls of applicant Court Casewise are is followes -
| '.' SLNo, Courd Case No. | No. of applirant.
1. OA-316/2000 e 20
2. OA-170/2000 e ?
\_ 3. OA-277/2000 1
. q, OA-X61/2000 e : 1
' 5. OA-99/2001 e : 2
. 6. OA-41/200 e : 2
N {he Conumittee has undertaken verification of available records of TOM vlfice Nagaon and
D engagement/payment records of the Mazdoors have been scrutinized by the Committee, the {Inding of
: the Committee are as follows :- ' '
1 .
, : SLio, Catggory perlod c'thr.\cug'rf-\;wwx() No.
' 1. A Upto 30-03-85 Hil.
7. ) JPPPPOPPPPIRD Betwean 31-03-85 to 22-06-88 N#.
3. C e Between 23-06-88 to 01-08-98 28.

In this cataqory no tabour,
111 this caleguty nno Labour.

Category - A
Calegory - B:
Category - C:

In this category, out of 28 Casual Mazdoots one Part Time Mazdoor at Sl/No. 12

(Mrs. Devi Rani Paul OA-316/2001) is approved for fuill time Casual Labour ( Not
for 1M as per eligibility criteria) in pustance of CGMT, Guwahati ketter No. ESTT-
9/12/P-11/48 dated 20-09-2000. Ihe others have not completed eligibifity criterta for

qranting of TSM

as per the veriication report of the Committen, However, one €ase

of Srl Binay Das applicant at Sl/No. 23 ( cose OA-1/70{2000) ||\:\_y‘hr-.)mft:|rml to CGMI,

T/F_Guysahati for examining record & taking
was engaged in T.F. Cirlee before 1995.

turther action

at their end, as the Mazdoor

si/do | Name of Casual Mazdoor and OA tho. { { tigihility.
1. Sl Babhul Salkla = 4172001 | Hot eligible,
2,777} Sri Moban Chi. Kalita = 316/2000 1 ot cligible
3. Sri Chandranimal Senapati - 316/2000 Mot (.'Iigibie '
A, Stl Prahlad Ch. Bora - 316/2000 Hot eligible
5. Md. Nur Zaman - 316/2000 ot eligible
6. | Srioip Mazumdar - J16/2000 tiot eligtble
{7, | SriGajen Dewraja = 316/2000 Mot eligible
8. __!SriAnanda ch. Das - 316/2000 tlot eligible
9. Sri Gokul Ch. Bora - 316/2000 ) tot eligible
10. Gri Radha Kanta Bordalot = 316/2000 tlot eligible
AL, ) SriDilig K, Bura = 316/2000 tlot eligible ._ ,
12. trs. Dovi Rani Paul - 316/2000 Hot eligible for 151 bt ellgible for full tinme Casual
{abour vide THH, Hagaon letter Mo, € --5/CM/0L-
) : 02757 dnted 18:5 2001,
13. Sti Sanjeet Kr, Hanlk ~ J16/2000 Hot eligible
14. S1i Ashok Ch, Dey = 316/2000 Hot eligible
15. M. Abdut Satam = 3162000 ot eligible
6. | Sei Luit Kr. Gayan = 316/2000 Lot eligibte
17, 1 St Binod Kr. Salkta - 316/2000 1ot efigible

N




' :"i ‘:‘:' ./,
/‘ 7 S ——
) ,/ r\:/« L . ‘ .
Slftlo \ t\l_:\_\m;u(.u\s‘.\m\ Mazdoor and OA No. ' L ligitiity.
/ 1 Sl Sukleswar Kumar = 3 16/2000 Mot eligible.
/4 19. Srl Tarun Ch. Kailta = 316/2000 Mot cligible »
/ 120, Srl Jayanta Hazarlka = 316/2000 o Nt eligible | :
" 21 Sri Ganesh Ch. tiora - 316/2000 Hot cligible
s - 2. Sl Dhirubnjyoll Das - 27 712000 ‘ Not etgible
| 55 | srbinoy Das = 170/2000, . oo Not eligibte I Nagaon - S5R.
\ 2. |st Krishna Das < 99/2000 : : Not eligible.
l 25, .. Srl tﬂadh'\l,S\ngh_.! fun - 170/2000 Mot ellgible
26. Stl Anlt Das - 163/2000 Mot cllyible
| 37| Srinaren . tora = 9972001 ot elgible . . -
% 28, Srl Pradip _pmor-m/zpo“l‘ o | Not ellgible’
\ $

Signature of th'é Comm‘iuee Members

VX

' el
ADT : gr. Accounts Officer ash Divisional E?\gmeel (P&A)
'0/0 the CGMT. 0[O the TDM, Nagaon 0/0 the TOM, Nagaon

Guwahati at Nagaon

m\ﬁ\k\e\ »..._\\H).ﬁ\()‘uc\\’\a f;,.eyc)age),j
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